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JUDGMENT___(ORAL_)

There are tuo grieuaﬁces of the betiticner
in this case. O0One is-againat the adverse remarks in
his pAnnual COnfiﬁenﬁial_Report for the year 1985 which
have besn communic#tsd to him as per Anngxurn A=1 dated >
6.2.1986. The other is in regard to non~consideration
of his case for promction, on ad hdcibasis, to the
cadre of Grade 'C"staﬁographer.

2. 5o far as . the complaint about the adverse

entries in the Annual cohfidentinl ﬁepert for the

year 1985 is conéerndd, the petitioner had made a
representétion which came to be rejected as per

annexure A=-10 dated 4.3,1586, pgainst thaﬁ rejection

he had fiied a futther-éepreseﬁtation te the Secretaryne§t5|

pgriculture & Cooperation as per Annexure fe8 dated

A//31.3.1986. As the same was not disposed of vithin .8
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reasonable peried, the.petitioner has approached this
Tribunal for)relief. After fhis contention was heard for
‘some time, we asked the petitioner,who argued his case

in perscm as to vhether he would prefer a decision on .
merits by us or a direction to the Secretary, pepartment

of pgriculture & Co-operation to coné@der his represehtation
Annexure A-B'and te dispose it.Sf on mérits within 'a |
reascnable period. The petitioner submitted that ga

ueu}d pfefer a direction to the secretary, pepartment of
Agriculture & Cooperation to dispose of his representation

N

on merits by a considered order. ps this is a reasonable

| request, we consider it preper to accede to the request

of the petitioner,

3. so far as the grievance of the petitioner regarding

i
7

his promotion is concerned, it is not disputed that the

petitioner's juniors have been promcted on ad hoc basis,

.The reason given for not considering the case of the

petitioner, firstly, is that he had been t¥adsrar:ad te
anﬁfher departmont. gut then it has to be pointed out
that the ﬁetitianar,had not lest his lien in fhe parent
department and he pontinuad to remain in tpe saméucadra,
another reésop for non~consideration for promction is
that disciplinary proceedings Qere contemplated against
him. If is now well esettled that consideration for
promotion cadngt be denied until the chargesheet is

actually served on £h.‘delinquent officials pas it is the

"g case of.ahly contemplated disciplinary proceedings, the

_authorities uere not justified in mot considering the

case of the petitioner on the ground of contemplated
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}disciplinary proceedings, Hencesa direction for

congidering the case of the petitioner for promdtion

as ad hoc Grade *C' Stenographer as his juniors uere

given . his to be issued,

4, For the reascns stated above, this petition

is disposed of with the folloving directionsg~

(1) The first respondent, the Secretary,
pDepartment of Agriculture & Co=operation shall
digpose of the representation of the

petitioner, agnnexure A-8 dated 31.3.1986

within a period of four months by a

considered order and ¢ommunicate the same

to the petitioner,

(i1) The respondents shall consider the case of
the petitioner fcor promotion om ad hoc basis
as Stenogragher Grade 'C® as on the date
on which his juniers were promoted as per
Annekure-g.11 dated 10.4.1985. 1If on
consideration of his case, he is found fit and .
suitable fﬁr promotion, he shall be accorded
ihe'same benefits as were accorded to his

juniors including consequential benefits,

The monetary benefits shall be restricted for
the period during which his next junior

continued on ad hotc basise

5e The above directions shall be carried out within

four months Ffrom the date of receipt of a copy of this

judgment . No costse Z7i7 6:ﬁ§§;z
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